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quarteiis located in New York, The 
purpose of the Round-table was to en­
able its members to familiarise them­
selves with Indian policy and the scope 
for investment in this country,

(d) and (e) During the Round-table 
the i group held discussion with the 
Prime Mioister, the Minister of Finan­
ce and certain otl^er Ministers and Se­
cretaries to the Government o l India. 
All Bussiness Roundtables are conduc­
ted informally without any official 
record and the purpose of the discus­
sions is only to clarify each other’s 
objectives.

(f) According to Press reports, Mr. 
Orville Freeman admitted that Busi­
ness Intemation had a link with the 
C. I. A. 20 years ago, which had sub­
sequently been mapped. Allegations 
had been made in the past against some 
multinationals represented in the 
delegation of the Business Interna­
tional regarding their links with the 
C. I. A. Inquires made by the Govern­
ment, however, have not substantiated 
these allegations as far as their acti­
vities in India are concerned.

(g) The Business International is an 
important institution in the world of 
trade and business and the discussion 
were aimed at clarifying the respective 
positions and points of view.

Govenunent Department Persons on 
Board of Public Undertakings

666. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of FINANCE 
be pleased to state;

(a) whether it has been decided not 
to have more than two persons from 
any Government department in a 10- 
Member Board of any public sector 
enterprise; and

(b) whether Government propose to 
reconstitute the existing Boards of 
IMrectors in this direction?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. 
M. PATEL): (a) and (b ). Government 
had decided on the recommendations 
of the Administrative Reforms Com­
mission (ARC) made in their Report on 
Public Sector Undertakings (1967) 
that the Government representation on 
the Boards of Directors of public enter­
prises should ordinarily be limited to 
two, representing the Adiminstrative 
and Finance Ministries, and only in ex­
ceptional cases and for good reasons 
the number may be exceeded. Similar­
ly. on the basils of the AQRC’s recom­
mendations, Government had decided 
that the Boards of Directors of public 
enterprises should normally comprise
10 to 12 Members, and only in excep­
tional cases the Membership may be in­
creased to 15.
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Report of BhoothaUmgam Study Group 
on Wases, Incomes and Prices

668. PROF. P. G. MA.VALANKAR: 
SHRI DHARMA VIR 

VASHISHT:
Will the Minister of FINANCE be 

pleased to state;

(a) whether the study Group under 
the Chairmanship of Mr. S. S. Bhootha- 
lingam on Wages, Incomes and Prices 
policy has submitted its report to the 
Government;

(b) if not, when is the said report 
expected;

(c) whether the said Group has sub­
mitted any interim report and if so, 
when and with what findings; and

(d) if the said Group has submitted 
the report whether Government have 
accepted its recommendations?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. 
M. PATEL): (a) No, Sir.

(b) By the end of April, 1978.
(c) No, Sir.
(d) Does not arise.

Vahie of Notes tendered as a result of 
Demonetisatton

669. SHRI RAGAVALU MOHANA- 
RANGAM:

SHRI Y. P. SHASTRI:
SHRl VAYALAR RAVI:

Will the Minister of FINANCE be 
pleased to state:

(a) the number and value of notes 
tendered as a result of demonetiEation 
and the number and value paid so far
to tenderers;

(b) the number of cases in which de­
clarations have been found to be spu­
rious and the action taken thereon; 
and

(c) the effect on the economy evi­
denced by the initial repercussions of 
demonetisation?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b). 
Complete information has yet not !'e- 
come available. The details will be 
laid on the Table of the House as soon 
as available.

(c) The impact of the Demonetisa­
tion of High Denomination Notes on 
the economy is being studied and a 
statement will be laid on the Table of 
the House as soon as possible.

Income Tax cases Undl^osed of l»y 
Courts

670. SHRI S. D. SOMASUNDARAM: 
SHRI R. KOLANTHIVELU:

Will the Minister of FINANCE be 
to state;

(a) the number of income tax 
eases undisposed of by the Courts and 
the claasiflcation of arrears as over 
six months old, over one year old etc.:




